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INTRODUCTION 

I, the Chairman of the Estimates Committee, having been authoris­
~ by the Committee present this Hundred and Thirly-seventh Report 
<>f the Estimates Committee on Action taken by Goyernment on the 
recommendations I conclusions contained in the Forty-eight Report 
.of the Estimates Committee (Second Lok Sabha) on the Ministry of 
Home Affairs-Scheduled Castes, Scheduled Tribes and Other Back-
ward Classes. ' 

2. The Forty-eighth Report of the Estimates Committee was pre­
sented to Lok Sabha on the 16th April, 1959. The Government 
furnished their replies indicating Action taken on the recommenda­
tions/conclusions in this Report between 16-10-1959 and 26-8-1960. 
The replies of the Government were examined by the Study Group , 
'E' of the Estimates Committee on the 3rd December, 1960. The 

,(Jovernment were requested to furnish further information in respect 
.of certain points arising out of the replies to certain recommendations. 
Replies to points for clarification were examined by the Study Group 
'E' on the 22nd April. 1961. 

3. The Report has been divided into four Chapters:­
I. Report 

II. Recommendations that have been accepted by Govern­
ment 

III. Replies of the Government that have been accepted by 
the Committee 

IV. Replies of the Government that have not been finally ac­
cepted by the Committee. 

4. An analysis of the Action taken by Government on the recom­
mendations contained in the Forty-eighth Report (Second Lok Sabha) 
.of the Estimates Committee is given in Appendix III. It would be 
.observed therefrom that out of 106 recommendations/conclusions made 
in the Report, 64 recommendations i.e., 60.4% have been fulJy accept­
ed by Government while 26 recommendations i.e., 24:5% have been 
accepted partly. Of the rest, replies of Government in respect of 1:5 
recommendations i.e., 14'1 % have Deen accepted by the Committee, 
while those in respect of 1 recommendations i.e., 1'0% have not been 
.accepted by the Committee. 

NEwDELm; H. C. DASAPPA, 

May 1, 1961 Chairman, 

flaisakha 11, 1883 (Saka). Estimates Committee. 
( v) 



CHAPTER I 

REPORT 
The Estimates Conm1ittee, in para 66 of their Forty-eighth Report 

(Second Lok Sabha) have suggested that for departmental examina­
tions for promotions, coaching classes may be arranged by the Minis­
tries/Departments for their Scheduled Caste and Scheduled Tribe em­
ployees. The Ministry had stated in reply that it would not be practi­
cable for the Ministries/Departments to make arrangements for coach­
ing employees for departmental examinations. Government had 
sanctioned grant-in-aid in favour of a non-official organisation for 
running classes in 1955-56 but they could not implement the scheme. 

Since the Scheduled Caste and Scheduled Tribe employees consti-
tute a very inadequate proportion of the total employees except in the 
Class IV services, the position regarding their representation particular-
ly in the higher classes needs improvements. The Committee are of 
the view that the facility of special coaching arrangements for them' 
for departmental examinations for promotions would go some way in 
achieving this end. If this desirable assistance can1J.Qt be provided 
through a non-official agency they consider that the question of its heing 
arranged for by the Ministries/Departments themselves deserves early 
attention. 

It may not be possible to provide for regular coaching classes in 
all departments etc. at various places. They would suggest that in 
such cases correspondence courses may be instituted to enable those 
who would choose to sit for the departmental examinations for pro-
motions to take advantage of these. This facility may also be made 
available. if need be, to non-Scheduled Castes and Tribes on reasonable 
charges. 
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APPENDIX U 

.A short note on Dietary Survey of Tribal people and the Food value 
of roots and tubers consumed-by K. Mitra 

Diet and Nutrition surveys 

Diet surveys among the aboriginal tribes living in different parts 
·of India are oeing carried out since 1938. Dr. K. Mitra initiated 
these comprehensive investigations among the tribes of Bihar, main­
ly, the Santals, Hons Paharias and others. Subsequently, Dr. P. N. 
Sen Gupta, formerly of the Department of Anthropology, Govern­
ment of India (and at present of the Central Food Laboratory, 
Calcutta), took up the work and made extensive studies of the diet 
and nutrition. nutritive values of foods and other nutritional prob­
lems among the aboriginal tribes; Padams. Minyongs, Pangis and 
·Galongs of Siang Frontier Division (.&bor Hills) and of Nokte Naga 
tribe of Tirap Frontier Division, N.E.F.A; Riang, Rangkhal and 
-Tripura tribes of Tripura S~ate and Kanikkar, Urali, Muthuvan. 
Ullatan and Malapantaram tribes of the fonner state of Travancore­
Cochin. The Surveys were thereafter pursued among the Baiga and 
-Gond tribes of Madhya Pradesh. 

Nutritive Value of TribaL Foods 

In all of these extensive investigations referreci to, the nutritive 
'values of the various foodstuffs consumed by the -tribes were deter­
mined by the respective research workers in their own laboratories. 
These studies, mainly by physicochemical methods, covered estima­
tion of different nutrients including mineral matters and vitamins. 
For assessment of the quality of the diet such analyses were neces­
sary, because the nutritive values of most of the tdbal foods, except­
ing common items like rice, milk, the more common vegetables etc. 
had not been worked out before. Further. the different tribes con­
sumed different kinds of rathef uncommon foods depending on local 
conditions. These painstaking investigations under difficult condi­
tions have thrown considerable light on our knowledge of tribal food 
habits. The findings have been pUblished in recognized journals 
and few are still awaiting publication. The average nutritive value 
of the tribal diets may be said to be slightly inferior to that of the 
diets consumed by the poorer section of non-tribal people. 

Medicinal Value of Tribal Food 
As a result of the field investigations carried out and which covers 

a large majority of tribal areas it is now known that the Itribes refer­
red to above do not take any particular leaf or plant or vegetable, 
tuber or any other ingredient by way of food either for their medi­
cinal or phannaceutical value or for curing diseases. For relief from 
diseases they always prefer to take the help of their priests or 
'mediclnemen' for uttenng chants for invoking the blessings of the 
~evolent dieties and propitiating the warth of the evil spirits. The 
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people in general are not aware of any specific medicinal value of 
any particular herb or plant. 

Roots and Tubers 
The very large number of less known roots and tubers collected. 

from tribal areas during actual survey operations were not found in 
any way richer in nutritive values than the other items of food con­
sumed by them or to possess any particular health giving proper­
ties. On the b:l~; , of field studies, it is possible to classify the tribes 
into three groups ac(;ording to their requirements of tuberous food. 

(1) In the first group are those tribes. who take yams and other 
tubers. not in large quantities, along with other foods like cereals, 
millets, vegetables, flesh foods, milk, fruits etc.; in other words, who 
take mixed foods like the more sophisticated non,.tricated non-tribal 
people of India. Some of them relish flesh foods, taking meat in 
large quantities and the others consume curdled milk and milk 
products instead 

These tribes are healthy, strong, vigorous and mostly free from 
common diseases. As for example. the Hunza tribe living on the 
border of Pakistan, Affhanistan and China, the J aWlS8ris of Dehra 
Dun hills and Abors 0 Siang Frontier Division, N.E.F.A. In their 
diet the tubers are not of any special significance. The Santal and. 
Hans of Bihar fall ordinarily in this category. The Santals main­
tain at times milch cattle. but they sell the milk to nei~hbouring 
towns or villages where there is a demand for this preViOUS food. 
Having no inhibitions they take flesh foods if locally available, which 
unfortunately they are not. 

Some of the Paharias (who are meat-eaters without exception) 
have not prejudice against beef or even carrion of food animals. 
They do not maintain cattle as local conditions are not favourable. 
The Hons on the other hand employ cattle (even cows) as draught 
animals: 

(2) In the second group, the. tubers and roots constitute the 
staple food of the tribes. Such tribes may be said to be weak. lazy 
and probably not incliQ.ed to cultivate more land for increased food 
production even when sufficient cultivable lands are available. 
Due to their complete dependence on nutritionally deficient tuberoua 
foods like tapioca, yam etc. these triobes are comparatively under­
nourished. Common examples of this clllS6 are the Kanikkar and 
Malapantaram tribes of Travancore. Sixty-five per cent of the 
latter group were found to consume less than below 2,000 calorieI' 
and average of 13g protein per caput per day was 38 OZS. of tapioca 
and hardly one ounce of careals and millets . • 

(3) In the third group are those tribes who take recourse to 
various tuberous foods to meet their balance of requirements of 
starchy food. In their dietaries roots and tubers do not seems to be 
preferred for any health giving properties or for acquisition of 
strchy food. In their dietaries roots and tubers do not seem to be 
curdled milk and milk products and dwell in a very congenial 
environment and healthy climate. They get plenty of honey and 
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fruits; the wild yams and roots provide them with their needful 
starchy foods. Another important tribe of this group are the Onges 
of Little Andaman Islands. They are flesh eaters consume meat of 
wild bears, pigs, cats, sea fish, shells, honey. wild fruits. Both the 
tribes do not follow agricultural practices but the Todas are not 
nomadic whereas the Onges are. 

On studying the dietary patterns of different aboriginal tribes, It 
is evident that the roots and tubers form, no doubt, a part of the 
food in smaller or larger amounts. These are consumed in larger 
amounts wherever there is no agriculture or if cereal grains be not 
easily available or be beyond the economic resources of the tribal 
people. 

Average nutritive values of different types of roots and tubers 
used as foods by different tribes are given below. It will be seen 
that they do not possess any special properties, on the other hand 
thev are. at their nest, only poor articles of diet. 



TABLE 
AVUag8 Nutritive Values of Roots and Tubers Author a/l(i ,uture Iof sampl,s 

of Roots artd Tublrs, 

Nutritive Principles 

Moisture % 
Protein % . 
Ether Extract % 
Carbohydrat.e % 
-Cllories% 
Mineral Matters% 
Calcium mg, % 
Phosphorous mg% 
Ironmg%, 
Crude Fibre: % 
Vitamin <as Carotene) I.V% 

. Thiamine Microgram % 
Niacin mg.%, 

K, Mitra P,N, Sen 
Gupta 

7 varieties 10 varieties 
ofT~ioca of wild roots 
and ams and tuber 
CSantals & (Five tribes 
HODS tribes of 
of Bihar) Travancore) 

67'8~4'I 63'8-81'0 

0'66-3'3 0'7-2'7 
0'09-0'26 Negligible 

1'8-26'4 15'7-34'0 

75-156 
0'6-1'6 0'7-1'6 

6-277 10-50 
7~4 20-150 

0'0-2'1 

O'36-2~7 

36-52 
0'67-0'22 

P,N, Sen 
Gupta 

8 varieties 
oftuben 

(t~e tribes 
of Tripura 

State) 

67'0-89'5 
1'1-3'8 

Negligible 
8'8-26'2 

31-130 
0,8-1'6 

10-60 

20-140 
1'0-1'5 

Nil-trace 
4'2-233 

P,N, Sen 
Gupta 

9 varieties 
of roots and 
tubers (four 
tribes of 
N,E,P,A,) 

71'1-87'8 

1.4-3'1 
Negligible 
8'9-22'0 

33-77 

36-200 
10-600 

1'0--2,4 

24--650 

40-230 
0' 38-0'.12 

------.... -.. ~--- .--.. - --_. __ .- .'_. ------. .--.----.-,~--. ----... , .. - ~.-.-.-- -"-, _._----.. ",' . 
Scope for further investigations 

Though large parts of tribal territories have been covered it will 
be wrong to ignore the necessity for carrying out further investiga­
tions on the pattern of diets and nutritional status of different tribes 
and on nutritive values of their items of food not analysed so far, 
The foct rema.lns that diet and nutrition of many of the important 
tribes have not yet been studied, Such investigations however 
should be comprehensive, systematic and well-planned. Growth 
.studies of aboriginal children are likely to throw some light on the 
problems at present under study by I.C'-M,R. workers, 
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APPENDIX m 
(Vide Recommendation 23) 

Terms and Conditions for Grants-in-aid 

(1) The funds will not be used for party, political or anti-Gov-­
ernmenrt propaganda. If it is found that this has been done, future 
grants will be withheld and those already sanctioned recovered. 

(2) Quarterly progress reports on the schemes undertaken by 
the organisations should be submitted in triplicate to the Govern­
ment of India under intimation to the State Government con­
cerned. 

(3) The organisations will submit to the Government of India a 
detailed report of the work done with the statement of accounts 
audited by a registered auditor within a month of the close of the 
financial year. 

(4) The organisations will agree to the occasional vists of the 
Government officers and consider their suggestions for the pro­
gressive working of the schemes. 

(5) The organisations will agree to take a nominee of the Gov­
ernment as a member of their managing committee appointed for 
this purpose. 

(6) The accounts in so far as they relate to the Central Grant 
for the proposed schemes will be subject to the test check by the 
Comptroller and Auditor General of India at his discretion. 

(7) The organisations will have no authority to dispense of any 
capital equipmenJt for which gr~nt-in-aid has been sanctioned to 
them without prior approval of the Government of India and in the 
event of the organisations dropping -the scheme for being wound uP. 
the ownership of such equipment and property would vest in the 
Governmen t. 

(8) The funds will be spent exclusively for the purpose for 
which they are meant . 

.. (9) Propaganda -for the removal of untouchability has to be con­
ducted systematically and vigorously specially in the rural areas. 
The workers should be dra}Vll both from Harijans and non-Harijans. 

"Only to t:le organisations engaged in publicity and propaganda 
for the removal of untouchability. 
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APPENDIX IV 

Analysis of the Actio'll taken by Government on the recommtmda ... 
ti0n8 contained in the 48th Report (Second Lok Sabha) of th~ 

Estimates Committee. 
1. Total number of recommendations 
2. Recommendations accepted fully by Government 

(vide recommendations in Chapter II). 
Number 
Percentage to Total 

3. Recommendations accepted partly or with some 
modifications (vide recommendations 12, 

13, 15. 19, 23, 24, 27, 28, 30, 36, 38-40, 42, 45, 50, 
54, 68, 72, 87, 88, 91, 93, 104, 105 and 106 in 
Chapter TU)'. 
Number 
Percentage to Total 

4. Hecommendation not accepted by Government 
but replies in respect of which have been accept­
ed by the Committee (vide recommendations 1 
to 3, 5 to 8, 10, 25, 41. 60, 73, 84 ."nd 94). 
Number 
Percentage to Total 

5. Recommendations in respect of which replies 
of Government have not been finally accepted 
by the Committee (vide rcommendations in 
Chapter IV). 
Number • 
Percentage to Total 

105 
GMGIPND-LS 1-351 (Aii) LS---4-5-61- 1175 

106 

26 
.. 24'5%. 

14 
13'2%. 

2 
l' 9,-0. 
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